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HARYANA GOVERNMENT
ADMINISTRATIVE REFORMS DEPARTMENT
Notification
The 2nd December, 2016

No.7/31/2014-3AR; — In exercise of powers conferred by Sub-sections (1) and (2) of Section 3 ofthe Haryana
Right to Service Act, 2014 (4 of 2014), the Governor of Haryana, on the recommendation of the Commission hereby

makes the following amendment in the Haryana Government, Administrative Reforms Department, Notification No.
7/31/2014-3AR, dated the 15th February, 2016, namely:-

Amendment

In the Haryana Government, Administrative Reforms Department, Notification No. 7/31/2014-3AR, dated
15.02.2016, in Schedule,-

(1) after serial number 20, under columns 1, 2, 3, 4, 5, 6 and 7, the following entries shall be inserted,
namely:-

1 2 3 4 5 6 7
“20 Revenue & Provision for 5 days Distt. Divisional
A Disaster Jalsa/Public Magistrate/ Commissioner
Management Meeting/Jaloos/ Deputy
Department Shobha Commissioner
Yatra/Chhath
Puja/ Marriage
(Applicable only
in caseof
obtaining of
NOCs from S.P.,
SDM, MC Fire)
20 B | Revenue & Permission for 5 days Distt. Divisional
Disaster Funfair/Circus/ Magistrate/ Commissioner
Management Magic Deputy
Department Show(Applicable Commissioner
only in case of
obtaining of
NOCs from S.P.,
SDM, MC Fire,
Excise Deptt.)

20 C | Revenue & Permission for 5 days Distt. Divisional
Disaster Tournaments/ Magistrate/ Commissioner
Management Games Deputy
Department (Applicable only Commissioner
in caseof
obtaining of
NOCs from S.P.,
SDM, Sports
Officer)

20 D | Revenue & Loudspeakers/DJ | 3 days Sub Deputy Divisional
Disaster Permission for Divisional Commissioner Commissioner
Management Jalsa/Public Magistrate
Department Meeting / Jaloos/
Shobha Yatra/
Chhath
Puja/Marriage
(Applicable only
in caseof
obtaining of
NOCs from local
S.H.O.)
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20 E | Revenue & Loudspeakers/DJ | 3 days Sub Deputy Divisional
Disaster Permission for Divisional Commissioner Commissioner
Management Funfair/ Circus/ Magistrate
Department Magic Show

(Applicable only
in caseof
obtaining of
NOCs from local
S.H.0.)

20 F | Revenue & Loudspeakers/DJ | 3 days Sub Deputy Divisional
Disaster Permission for Divisional Commissioner Commissioner
Management Tournaments/ Magistrate
Department Games(Applicable

only in caseof
obtaining of
NOCs from local
S.H.O.)

20 G Rt?venue & Permission for 3 days Sub Deputy Divisional
Disaster Loudspeaker/DJ Divisional Commissioner | Commissioner
Management (Applicable only Magistrate
Department in caseof

obtaining of
NOCs from local
S.H.O.

20H R@Venue & Permit/ l?ermissi(?n As per Distt. Divisional Chief Electoral
Disaster for Vehicle during | girection of | Magistrate/ Commissioner | Officer,
Management Parliamentary Election Deputy Haryana
Department Election Commission | Commissioner

Campaign.
(Applicable only
in caseof
obtaining of
NOCs from S.P.,
S.D.M.)

201 Rc?venue & Pemﬂt/Penﬂssign As per Sub Deputy Chief Electoral
Disaster for Vehicle during | girection of | Divisional Commissioner Officer,
Management Assembly/State Election Magistrate Haryana
Department Election Commission

Campaign.
(Applicable only
in caseof
obtaining of
NOCs from local
S.H.O.)

20J Rﬁ:venue & Permission of As per Sub Deputy Chief Electoral
Disaster Loudspeaker on direction of | Divisional Commissioner Officer,
Management Vehicle during Election Magistrate Haryana
Department Assembly/ State Commission

Election
Campaign.
(Applicable only
in caseof

obtaining of
NOCs from local
S.H.O.)
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20 K | Revenue & Permission of As per Distt. Divisional Chief Electoral
Disaster Loudspeaker on direction of | Magistrate/ Commissioner Officer,
Management Vehicle during Election Deputy Haryana”
Department Parliamentary Commission | Commissioner

Election
Campaign.
(Applicable only
in caseof
obtaining of
NOCs from S.P.,
S.DM..)
(2) after serial number 63, under columns 1, 2, 3, 4, 5, 6 and 7, the following entries shall be inserted, namely:-
1 2 3 4 5 6 7
“63 A | Power Certification of Electrical | 30 Concerned Chief Addl. Chief
Department | Installation by  Chief | days | Executive Electrical Secretary/
Electrical Inspector above Engineer Inspector Principal
33KV Secretary, Power”
(3) after serial number 128, under columns 1, 2, 3, 4, 5, 6 and 7, the following entries shall be inserted,
namely:-

1 2 3 4 5 6 7

“128 A | Food & @) Constitute a team for | 4 Concerned | District Director

Supplies me asureme nt of distance | days | District Magistrate | General/

Department | parameters Food & Director Food
To constitute a joint team of Supplies & Supplies
concerned Halga Patwari/ Controller Department

Kanoongo and Nayab Tehsildar/
Tehsildar of the Revenue Deptt.
and Food & Supplies Deptt. (Nor
below than AFSO rank) for
measurement of the purposed brick
kiln site in view of the clause 4 (iii)
of the Haryana Control of Bricks
Supplies Order, 1972.

(ii) Measurement Report of | 15 Concerned | District Director
distance parameters days | District Magistrate | General/
Team will measurement the Food & Director Food
distance parameters in the presence Supplies & Supplies
of the applicant or the authorized Controller Department

representative of the applicant and
submit his report.

(iii)  Approval for construction | 7 Concerned | District Director

of Brick Kiln days | District Magistrate | General/
Approval/ Clearance for Food & Director Food
construction of Brick  Kiln Supplies & Supplies
(Chimney & Vessel) under clause Controller Department

3A of Form ‘A’ of the Haryana
Control of Bricks Supplies Order,
1972 according to the guidelines of
the Haryana Pollution Control
Board. If the conditions of the
distance parameters will be found
as per provisions of the Control
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Order (clause 4(iii). The applicant
will be informed whether the
distance parameters will not found
as per the Haryana Control of
Bricks Supplies Order, 1972.

@iv) Issuance of Brick Kiln | 7 Concerned | District Director
Licence for manufacturing and | days | District Magistrate | General/
selling Bricks Food & Director Food
To issue Brick Kiln licence for Supplies & Supplies .
manufacturing and selling Bricks. Controller Department”.

Applicant/ Brick Kiln owner will
operate his Brick Kiln only after
getting Permit of Mines & Geology
Deptt. Consent of Haryana
Pollution Control Board and
Licence of Controlled Area from
District Town Planer if the Site of
the Brick Kiln falls in controlled
area. Otherwise NOC of District
Town Planner/ Municipal
Corporation

(4) after serial number 143, under columns 1, 2, 3, 4, 5, 6 and 7, the following entries shall be inserted,
namely:-

1 2 3 4 5 6 7
“143 HUDA | Water 5 days Residential 1. Junior Engineer, 2. | Superintending | Administrator”
A Connection | 7 days Commercial/ Sub Divisional Engineer
Industrial Engineer & 3.
Executive Engineer

(5) after serial number 189, under columns 1, 2, 3, 4, 5, 6 and 7, the following entries shall be inserted,
namely:-

1 2 3 4 5 6 7
“189 A | Labour Registration of 30 Assistant Director Labour Principal
Department | Establishment engaged days | (IS&H)/ Deputy Commissioner | Secretary”
in Building and Other Director (IS&H)/
Construction Workers Assistant Director,
(Regulation of IH/ Deputy Director
Employment and IH & Joint Director
Conditions of Service) IS&H
Act, 1996 (28 of 1996)

(6) after serial number 199, undercolumns 1, 2, 3, 4, 5, 6 and 7, the following entries shall be added, namely:-

1 2 3 4 5 6 7
“200 | Mines and Licence for Stone 21 Director, Mines and | Administrative | Chief
Geology Crushers underthe days Geology Secretary Secretary

Department Haryana Regulation and
Control of Crushers,
Act,1991 to stone crushers

owners

201 | Mines and Permit for the extraction 15 Officer Incharge at State Mining Director,
Geology of brick earth to brick kiln | days District Level Engineer Mines and
Department owner for manufacturing Geology

of bricks.
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202 | PWD (a) Clearance for entry/ 60 Concerned SE Chief Engineer | Engineer-
(B&R) exit from State Highway/ days (Concemned) in-Chief

Scheduled Road under
MORT&H Guidelines
(b) Permission for laying 60 Concerned SE Chief Engineer | Engineer-
of Natural Gas/ Pipelines days (Concemned) in-Chief
ROU
(c) Permission for Right of | 60 Concerned SE Chief Engineer | Engineer-
use (RoU) forlaying the days (Concemed) in-Chief ™.
Communication

Infrastructure & associated
installation like Optical
Fiber Cable

D.S. DHESI,
Chief Secretary to Government of Haryana.

54838—C.S.—H.G.P., Chd.



